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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 129/2023
In the matter of:
Mahesh Kumar ...Applicant
Versus

Govt. of NCT of Delhi. ...Respondents

ACTION TAKEN REPORT ON BEHALF OF DELHI POLLUTION
CONTROL COMMITTEE WITH RESPECT TO ORDER DATED
06.04.2023.

IT IS MOST RESPECTFULLY SHOWETH:

. That, this matter was taken up by this Hon ble Tribunal on 13.03.2023 and
vide order dated 13/03/2023, this Hon’ble Tribunal was this pleased to
constitute a Joint Committee comprising of representatives of DPCC, CPCB
and District Magistrate (North). The joint Committee was directed to visit
the premises located at M-47 and M-2, Sector-5, DSIIDC Industrial Area,

Bawana, Delhi, collect relevant information and submit an action taken.

. That, in compliance of the .order passed by this Hon'ble Tribunal, a joint
inspection of the site was carried out on 10.04.2023 by the representatives of
DPCC, CPCB, and SDM (Narela). During the inspection the applicant and
the representative of the unit were also present.

The following are the observations noted by the joint committee

: -During the inspection it was observed that:

S. No. | Name & Address Inspection findings

b M/s New Global |e Unitfound in operation and engaged

(India) M-2 Sector 5 in the activity of Mfg. of Screws.

Bawana  Industrial |e Unit is involved in Light

Area Engineering Works ie.,
(T Manufacturing of screw process

==




e

involving cutting, stretching, taping
etc., which is non water/air polluting
in nature.

¢ No effluent and emission discharge
were found.

e No water polluting activity.

e Activity carried out by unit falls, in
white category.

e Unit has obtained Consent
certificate in white category.

2 M-47  Sector 5 |e Unit found in operation and engaged
Bawana  Industrial in the activity of Mfg. of Nuts and
Area fasteners.
e Unit is involved 1in Light
Engineering Works ie.,

Manufacturing of screw process
involved cutting, stretching, taping
etc., which is non water/ air
polluting in nature.

e No effluent and emission discharge
were found.

e No water polluting activity.

e Activity carried out by unit falls, in
white category.

e Unit has obtained Consent
certificate in white category.

Copy of the joint inspection report conducted on 10.04.2023 along with
photographs taken during the inspection are enclosed herewith as

ANNEXURE-1(Colly).

. That both the units are having consent under the white category
(Undertaking) from DPCC. Copies of White Category undertaking is
enclosed herewith as ANNEXURE-2(Colly).

. That, in past DPCC officials on the basis of public complaints against these
units, had inspected the site on 25.11.2022. During the inspection it was
observed that:

S. No. | Name & Address r _| Inspection findings

=




»

1. M/s New Global |e Inspection was carried out on
(India) M-2 Sector 5 25.11.2022.

Bawana  Industrial |e Unitfound in operation and engaged

Area in the activity of Light engineering
work (Manufacturing of Screw,
bolts)

e Unit had White category consent.
Sor M-47  Sector 5 |e Inspection was carried out on

Bawana  Industrial 28.11.2022.

Area Unit found in operation and engaged
in the activity of Light engineering
work (Manufacturing of Nuts)

Unit had White category consent.

Copy of the inspection report dated 25.11.2022 and 28.11.2022 along with
photographs taken during the inspection are enclosed herewith as

ANNEXURE-3(Colly).

. That with respect to Bawana Industrial Area it is submitted that, due to large
scale of unemployed workers and other related problems due to closure of
industrial units operating in the residential non-conforming areas, Hon’ble
Supreme Court W.P.(C) 4677/1985 case details may kindly be provided)
agreed to the proposal of the Government of Delhi for relocation of Industries
functioning in the residential/non-conforming areas to the conforming zones
by developing new industrial areas and flattened factory complexes. Under
the directions of Hon’ble Supreme Court, in the year 1996, the Commissioner
of Industries, Govt. of Delhi had formulated the scheme of “Relocation of
Industries”. The rationale of the scheme is to reposition and manage the
operation and maintenance of industrial units working in the non-
conforming/residential areas of Delhi to conforming areas in NCT of Delhi.
Department of Industries, Govt. of Delhi invited applications from the units
operating in residential/non-conforming areas for allotment of industrial
plots/flats. The department received a total of 51851 applications which were
examined and after scrutiny 27,000 (Approx) cases were recommended for

allotment of alternative plots. DSIIDC (Delhi State Industrial and

Infrastructure Developme oration) has allotted 27,984 plots with
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sizes varying from 28 sq. metre to 250 sq. metre to various entrepreneurs
under the scheme. The locations, now called “Industrial areas” and include
Bawana I and II, Jhilmil Industrial Complex, Narela, Badli, Patparganj,
Okhla and so on. As many as 51,858 enterprises had applied when the
scheme was launched in 1996 and 27,984 applicants were found eligible by
office of the Commissioner of Industries-GNCTD. Water polluting
industries were given allotments on priority basis in Narela and Badli while
units falling under ‘F’ category of Master Plan of Delhi were given priority
allotments in Bawana Indl Area. As per DSIIDC till August, 2007 — 22749
units have been allotted specific plots/flats. DPCC is granting Consent to
Establish/ Operate to the premises of Bawana Industrial Area, as these plots
were allotted for industrial activity and the industrial area is also having
CETP. It is respectfully submitted that DSIIDC/ Commissioner of Industries

being concerned department would be having all details regarding the same.

It is most respectfully prayed to this Hon’ble Tribunal that the present action

taken report may kindly be taken on record.

Delhi
Dated: 15, May, 2023




11 / e
«Annemve»l{&(w

JOINT INSPECTION REPORT — e

In compliance to the order dated 13.03.2023 passed by Hon'ble National Green Tribunal
in Original Application No. 128/2023 in the matter “Mahesh Kumar Vs. Govt. of NCT
of Delhi”, a joint inspection was carried out by the officials of Central Pollution Control
Board, DPCC and Revenue Department, GNCTD on 10.04.2023 of M/s New Global
(India) operating at M-2 DSIIDC Industrial Area, Bawana, Delhi and M/s New Global
(India) M-47 Sector -5, DSIIDC Industrial Area, Bawana, Delhi. Observations and findings
of the inspection are as follows along with Geo-tagged photographs:

S.No | Name & Address I,nspection'fihd,i_ngs,

* Unit has obtained White category consent on
14.10.2022. (Undertaking No-

M/s New Global DPCCICMCANH!TE/2018/86571 18, Engloseﬂ).
(INDI A) . -Uni;t found in operation and engaged in the
1. M-2 Sector 5 Bawana activity of manufacturing of Screw.
Industrial Area Delhi- | ® Unit is involveq in dry activity i.e. Light
110039 ‘ Engifn;eering‘Workg, of Mfg. of Screw)
» No trade effluent e*rxd emission discharge from
unit observed. |

e No water pollu_tingﬁ activity observed.

¢ Unit has obtained Mhite category consent on
14.10.2022 (Undertaking no-
DPCC/CMC/WHITE/2018/8657366, Enclosed)

M/s New Gilobal o Unitfound in cper:éﬁon and engaged in the
(INDIA) activity of manufacturing of Nuts and fasteners.
2, M-47 Sector 5 Bawana |« Unitis involved in dry activity i.e. Light
| Industrial Area Delhi- |  Engineering Work‘E of Mfg. of Nuts and
110039 fasteners.) |
s No trade effluent énd emission discharge from
unit observed.

» No water pollutind activity observed.
|

| ,\}i,‘iﬁ"’%‘ﬁb’m
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M/s New Global (INDIA)

M-2, Sector 5 Bawana Industrial Area Delhi-110039

viGPS Map Camera
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Mis New Global (INDIA)
M-47 Sector 5 Bawana Industrial Area Delhi-110039
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PELHI POLLUTION ConTROL COMMITTEE ]
(Governmen of N.C.T. of Delhi

4th floor, 1S3 1. Building,
Website :

Kashmere Gate, Delhi - 110006
.htt_p‘sllwww;dp;:c.delhigwtguic.in

e —— ~aNo.: DPCC/CMCWRITE 201878657178
Date of Application ; 14/ 102022 : :
That the activity(ies) of the aforementioned e Fetitibn ke : _ o

Category Activity as per the list on DI’%%&%*L%‘:;?)W Ui/ Establishment 15/ are (also mention 8No. of Wehiee
Category: [WH ITE, WHITE, WHITE) AT

Activity Name;

1

ik

Nuts, bolts, pulleys, chains ang gears (

‘ withnut" hardenin_g/tamp'eﬁ_ng electroplating) ]
Hinges and hardwares withoutph‘o“sph
engg. Work)

a’ting,;.-elet:tmplaﬁng, pickling & buffing (light 7

Light Engineering work

And wheregs, DPCC Board in its meeting held on 27.02.2017 approved the categorization of activities as per CPCB
classification of Industries, _
And whereas, an office order was also issued by Member Secretary, DPCC on 17.04.2017 that the industries
categorized under White category shall not be required to abtain the Consent to Establish/Operate under Air & Water
Acts and submit an undertaking to DPCC.,
And whereas, the applicant has submitted an undertaking to DPCC stating that it

activity as per classification of industries/activ

s activity falls under white category
ities.
Now therefore, it is to inform that this letter shall suffice the requirement 6f Consent to Establish/Consent to Operate,
subject to following: » .

1. The above said undertaking under white category of Indzustri?gs/ units is applicable for the Igdusmes(-mztg i
-esvablishing / Operating in appr%vediindustrial areas/redevelopment areas/ confirming areas as per Master Plan of
Delhi-2021,

2. In case of any change in the process(es) or activi
from White

ty(ies) leading to .changcjqu the Cé;egqrizaﬁ%n of the a%ﬁvittées
v to some « - Category, application forConsemtn Es_tabkltsh-& ~onsent to Operate under the
Airand mﬁf‘*ﬁ%&’mé&“éﬁ Ou;fircahic%&s rﬁlxjder the Environment (Protection) Act, 1986, as amended to date,
shall be submitted to DPCC and the activity(ies) shall not be carried out without taking prior Consent from DPCC.
: ; ] i b 2 2 o S L % & - 8 795 : l
bt Fori ide by the affirmations and declarations given in the afo_rega;_d»under_ta]_cmg_ and shal
be?ﬁ;};?: t!gf ;::Zl g%;;hgipialgfg?mvisinn}of‘Pa_llution Control laws if wrong information/declaration is found in
the undertaking submitted., :

4.1In case of redevelopment area, unit must obtain &"cerﬁﬁ(f’af@*ﬁ“m-md?mes Deptt GNCTD / SDM concemed
that unit is located within boundary of redevelopment arca. be taken in lieu of any violation committed by
‘ N o aie e ‘c“dice'mm{yaqﬁﬂn ﬁableto‘ ¢ taken in & 0 i gt ’_"
b e e e kL ot
violation of the provisions of Master Plan of Delhi-2021 Qran.x ?’@?‘ ia?{ app o
This is system generated and does not require any authentication / signature.
To : _ L
gﬁ%’lyggze %ggé‘r%é%}?g’%cma-s DSIIDC INDUSTRIAL COMPLEX, BAWANA INDUSTRIAL AREA,
DELHI-110039




- DELHI POLLU:I’I%N CONTROL COMMITTEE
| M (Government of N.C.T. of Delhi)

4th floor, 1.S.B.T, Bullding, Knshmere Gate, Delhi - 1 10006

,& Iy Website : http:/iwww.dpce.delhigovt.nic.in

For WHITE CATEGORY

Undertaking No. : DPCC/CMC/WH ITE/2018/8657366

Date of Application : 14/10/2022

That the activity(ies) of the aforementionedlndnstry/ Unit/ Establishment is/ are (also mention S.No. of White
Category Activity as per the list on DP :

ory Actly n DPCC website)
Category: [WHITE, WHITE, WHITE] ;
Activity Name:
1 Nuts, bolts, pulleys, chains and gears (without hardening/tampering electroplating)
2 Hinges and hardwares :withnutvphoaph_ating, electroplating, pickling & buffing (light
engg. Work) .
3 Light Engineering work

Whereas, CPCB issued directions to DPCC on 07.03.2016 u/s 18(1)(b) of Water and Air Acts that there shall be no
necessity of obtaining the Consent to Operate for White category of industries and an intimation to the concerned
SPCB / PCC shall suffice.

And whereas, DPCC Board in its meeting held on 27.02.2017 approved the categorization of activities as per CPCB
classification of Industries. i

And whereas, the applicant has submitted an undertaking to DPCC stating that it's activity falls under white category
activity as per classification of industries/activities, :

Now therefore, it is to inform that this letter shall suffice the requirement of Consent to Establish/Consent to Operate,
subject to following:

1. The above said undertaking under white category of Industries / units is applicable for the Industries/ units
establishing / Operating in approved industrial areas/redevelopment areas/ confirming areas as per Master Plan of
Delhi-2021.

2. In case of any change in the process(es) or activity(ies) leading to change of the categorization of the activities
from White Catcg);ry to %or’ne other Category, application for Consent to Establish & Consent to Operate under the
Air and Water Acts and other applicable Rules under the Environment (Protection) Act, 1986, as amended to date,

shall be submitted to DPCC and the activity(ies) shall not be carried out without taking prior Consent from DPCC.
3. The Industry /unit shall abide by the affirmations and declarations iven in the aforegaﬁd undgrta!ging and shall
be 1iablee for pcgyal action as per the provision of Pollution Control laws ﬁwmng information/declaration is found in
the undertaking submitted. v
4. In case of redevelopment area, unit must obtain a certificate from Indutries Deptt GNCTD / SDM concemed
that unit is located within boundary of redevelopment area.
R S " Py 3 .y . * & - Lo gL * 7 . ,‘ 3 * - . * by
5. This is being issued without any prejudice to any action liable to kbe taken in lieu of any v;olat_wn‘comngt_tpd ‘
the applicant or t_igxe concealment of any fact and does not confer any right to set up/establish the Industry Aunit in
violation of the provisions of Master Plan of Delhi-2021 or any other law applicable.
This is system generated and does not require any authentication / signature,
To '
M/S NEW GLOBAL (INDIA)

gg{ﬂmm, ; POCKET-M, SECTOR-5 DSIIDC INDUSTRIAL COMPLEX, BAWANA INDUSTRIAL AREA,
DELHI-110039 | | i




DELHI POLLé iION CONTROL COMMITTEE
DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHI)

iﬁ”ﬁ’i 4" & 5% FLOOR ISBT BUILDING KASHMERE GATE DELHI-6
| visit us at : http://dpec.delhigovnic.in
Inspection Report ,L)Lym exune- 2 (@ U
/N_auD
1. Name & Address of the Unit M/s N-QE’O .ﬁ\d)q CwobaD> Go

10.

11.

12,

13.

14.

15.

16.

17.

Owner/ Partner’s Name & Contact

Details(Phone & E-mail)

Date of Inspection

Name & Designation of the Persons

contacted at the industry

Kind of Industry

Product & Capacity 9’__[ 000 [2 [

Main Raw Materials
Water Polluting
Air Pollution

Details of Stack Height
(Furnace/Boilers/Others)

Type of Fuel Used

A. Source of Water Supply
B. Effluent Discharge

Status of Consent {If Any}

D.G. Set(s) {if Any}

Plot Area
Labour

Machinery

%bﬂ?r\/ﬂ\é%qnée& .............
(29 53217529)

..... 25 e

NS Wige 5o \\ ......................

Q..M:S. Wz oV

Yes/N/
Yes/Ne/

(Above G.L.)...7-...... (Above R.L).=7==...

ETP Installed : Yes/No [N\‘ﬂ/

ECS Installed : Yes/No| ‘ypr

DJB/NDMC/DSIIDC/Borewell/Tankers/Others
(a) D‘G@stic/ Trade Effluent

(b) Unit connected to Conveyance System: %No

(c) Discharging into.. gwi‘.ﬂel_) .........
...... \W .f\.\:&.ﬁg):,v@agd.ﬁon&@&

No:Capacity....7..KVA. Acoustic: Yes/No




18.
19,

20.

21.

22.

_ Opt (ordin e

Detail of Power Connection
Whether Unit found in Operation

Status of Registration under Plastic
Waste Management Rules, 2016

Whether Generating Hazardous Waste

Details about Hazardous Waste

(a) Status of Authorization {if
any}

(b) Display Board Provided

(¢)  Whether Hazardous Waste
is stored in Leak proof
container

(d)  Whether container marked with
specified label

(e)  Whether container stored kept
in an isolated area

()  Whether Hazardous Waste is
being stored on pucca floor &
in covered area

()  Whether date on which storage
began indicated on each
container

(h)  Whether daily record of
Hazardous Waste maintained in
Form-3

(i) Category of Hazardous
Waste as per the Schedules
LIl and III of these rules

()  Authorized mode of disposal
or recycling or utilization or
co-processing etc.

(k)  Quantity (Ton/Annum)

Remarks (if Any)

mw%wamf Sexwar D

/D(\\Sr\’\g:?

17

Yes/No

Yes/No

Yes/No

Yes/No

Yes/No

NI

/

paation and wrgpgah 10 $he ackiviy

salats T ﬁ@ﬁ Corgant

Signatures, Name
officials.

= 4

F}d' Mol

&l:‘sig%ast)%r?bf inspecting
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S DELHI POLLUTION CONTROL COMMITTEE

= -’*"i 4% & 5" FLOOR ISBT BUILDING KASHMERE GATE DELHI-6
|l visit us at : http://dpcc.delhjgovt.nic.in

DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHI)

10.

11.

12.

13.

14.

15.

16.

1.

Inspection Report ,H NNEXLYYe -

Name & Address of the Unit : M/s N&WG-lx OMCI\\@ ) ﬂ)
M-H s, Secke §-pore WP S L N

Owner/ Partner’s Name & Contact
Details(Phone & E-mail)

Date of Inspection

Name & Designation of the Persons
contacted at the industry

Kind of Industry

Product & Capacity

Main Raw Materials

Water Polluting : YesM ETP Installed : Yes/No | l\\fﬁ
Air Pollution : Yesmk/ ECS Installed : Yes/No | M
Details of Stack Height : (Above G.L.)...00...oun (Above R.L.)...oo...

(Furnace/Boilers/Others)

Type of Fuel Used 1 e .
A. Source of Water Supply : DJB/NDMC/DSHDC/Borewell/Tankers/Others
B. Effluent Discharge : (a) Dorfiestic/ Trade Effluent

(b) Unit connected to Conveyance System:\¥es/No

Status of Consent {If Any} : WN%;O- QJA:—Q@QB% C@h 5@6‘3“

D.G. Set(s) {if Any} ; No.T~.Capacity.......KVA. Acoustic: Yes/No
Stack Height.."..... (Above G.L)."....(Above RL)

Plot Area : A 5/0 ;@}/ﬂ'\ ..................................

Labour ; e  Cut 1 N U R U—

Machinery : ‘ \N\ Ve N O\J-M\\Va M&C}\““\Q—@q

)12/




~

18. Detail of Power Connection : . 6 . O . O 2'6% \ O\ 6 l/\B .......

19. Whether Unit found in Operation : \)%é/N 0
20. Status of Registration under Plastic - . Nl ! P[' .

Waste Management Rules, 2016

21. Whether Generating Hazardous Waste - Yes/N\/

22. Details about Hazardous Waste

(a)  Status of Authorization {if
any}

(b) Display Board Provided

(c)  Whether Hazardous Waste
is stored in Leak proof

container

(d)  Whether container marked with : Yes/No
specified label

(e)  Whether container stored kept z Yes/No
in an isolated area

(f)  Whether Hazardous Waste is : Yes/No

being stored on pucca floor &
in covered area N / PY
(g)  Whether date on which storage  : Yes/No
began indicated on each
container
(h)  Whether daily record of : Yes/No
Hazardous Waste maintained in
Form-3

(i) Category of Hazardous
Waste as per the Schedules
LII and III of these rules

()  Authorized mode of disposal
or recycling or utilization or
co-processing etc.

(k)  Quantity (Ton/Annum) : ’,,.J

Remarks (if Any)

— Oniv v%m Yy o\e_p.r\a\-\on and &m}a i the achw

(;b (33}.Eg%3numm323 ook [ dﬂwu?j utﬁvukg

Vak hes  velid  ushite r\é«ev\ﬁf\

BN me:xsawon mmmm / QQW

)\5\3;& £ QC\“‘V‘\@L Uged to -oxis-
kl\e\lw\j;\ no M?@th\‘@ QQM\/\\E] O\J\’\d XN @m;@%

28\“\2021/

M RHAVE

L8\ 2o
Signatures, Name & Designation of inspecting

officials.
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